e

o

1
Vi

~

1
i

1
LA N

awny Aatwd assigne

WLORKRD Dellt, o disposal in

OFF
S ICIIE) OF T;l’E PRINCIPAL DISTRICT & SESSIONS JUDGE
HAHDARA ISTRICT, KARKARDOOMA COURTS, DELHI.

In ogley toreduee the * vV e ¢ (
why i l (§ : :
h lH .I\. l el l“}' | “" courts of “th““ " l el . : I‘ ,
Uorases mentio 13 4 > .
i ne IN"I\\\ n llu ( l‘l“““l no, 3 |"~ 1"“"“ In ; I A

Sha et K
alidanay Distyger Ravkardoong Courts, Delly

asomentioned In column no. 2 are hereby
l‘/ll'mmlvrrr ~ CONr
d o the court of "inelpal District & Sessjons Judge, Shahenra

accordance with Inw, with Immediate effect,

2 3 "

> Nan

. ) me  of  the Transferor Description of cases as per|Name of the Transferee

! ~Aurk list attached. Court

S Y S . ar-
I Ramesh Kumay-), ADJ-01 Highlighted cases mentloned|Sh, Yashwanl Kumar,

m - the  cause lisls  as Principal District & Sessions
Annexure “A" Judge
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in  the cause lists as
Annexure “B”

Notes:

1. The Transferor Court will send the files/records/proceedings to the Transferee Court in all
respects with instructions to the Partles or other concerned/witnesses/applicants to appear
before the Transferee Court on the date fixed at 2.00 p.m. and Transferor Court would display
the cases with name of Transferee Court on the Notice Board of the Court.

2. The Ahlmad/Asstt. Ahlmad of the Transferor Court will handover the
files/records/proceedings to the Ahlmad/Asstt. Ahlmad of the Transferee Court. so that all
kind of applications (whether C.A., Inspection etc.) may be dealt by Transferee Court.

3.

Il any connected or cross case related to any transferred case is not found covered within this

order. the concerned Court may furnish report to the effect for further appropriate orders.

(YASHW&Q@AR)

Principal District & Sessions Judge
Shahdara District, KKD. Delhi.

v 36H~ 3Y_Jud1./shd./KKD/2022.Delhi, Dated :_\M_
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‘Tt Hon'ble Registrar General, High Court of Delhi, New Delhi.

‘Ihe Principal District & Sesslons Judge (HQ), Tis Hazari Courts, Delhi.

The Judicial Officers coneerned.

‘The Officer-in-Charge, Computer Branch, Karkardooma Courls, Delht,

The A.Q (Judl)/Branch Incharge, Computer Branch, Karkardooma Courts, to make necessary
updation/entries of the transfer cases from the Transferor Court to Transferee Court.

'I’l,w A.0. [Judl). Filing Section/General Branch, Shahdara District, Karkardooma Courts,
Delhi.

’l?l‘ml}\AO‘ (Jud)), Copying Agency/Record Rooms, Karkardooma Courts, Delhl.

e PRO/APRO, Karkardooma Courts, Delht.

The Secretary, Shahdara Bar Assoclatlon, Karkardeoma Courts, Delhi, to display on the
.\'ul‘ittu Board, so that all Lawyers/Litigants may have informed,

wgmaw, DLSA. Shahdara District, Karkardooma Courts, Delhl.

“The Website committee, Karkardooma Courts and Tis Hazari Courts, Delhi.

12. The Incharge, Care Taking Branch, Shahdara District, Karkardooma Courts, Delhi.
13. The R & | section, Shahdara District, for uploading on LAYERS,
14. .S to the undersigned.

Prinelpal Distric esslons Judge
Shahdara District, KKD, Delht,



